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: Home Deparimeil, »
Mantralaya, bouday-3YY
Digved the 24th jjarch
To.Rdn 0179/1(575)-PRs-2, - In exercice ©
povers conferred by clauses (10), (1
section 59 oi the Prison Act, 1894 (IZ of 1894 ), and
of all othex powers enabling it in that bencl
Goverhment of HMaharashira heredy nakes the following
rules further to amend the jlaharashtra ¥risons
{Discipline) Rules, 1963, namely :-

3

1. These rules may be called the }Mzharashtira

Prisons (Discipline)~(Amenduent) Rules, 19871.

2. In the HMaharashtra Prisons (Discipline} Rules,-

1963, in rule 15,-
(a) for the marginal note, the fol

owin

o)

shall be substituted, namely -

“"Shaving of prisoners.-—";

(v) sub-rule (1) shall Dbe deleted; and

{c) in sub-rule (2), for the poriicn beginnin

with bthe words and figures "Class-11

prisoners” and ending with the words "for
this purpose™, the following shall De
substituted, nanely :-

“Tn respect of chaving o= prisoners
undergoing rigorous 0= sinplc imprisonien

and criminal

2 convit barbsr shall be ntiiized™
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By ordey and in tne n.ae of the Governor oI
Maharashirs,
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\My - C o —
Assistant Secretary to Governmene-
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